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CA 336/1995 Date of crder: 5.2.1998
Gepl Lal Bairwa : applicant
Versus
Union of India & Ors : Respondents

Mr. Mukesh Fomar, coanzel for the applicant
Mr. M. Rafiq, counsel for the respondents
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HONM'2LE SHRI PATTAN PRAFASH, MEMEER(JUDICLIAL)

(PER HOW'SLE 2SHRI RATTAEN CRAVASH  MOM3IER (JUDICIAL)

The applicant herein Zhri Z.L.Bairva has approach&d
this Trintunal under 3Jeckion 19 of the Administrat ive
ribunalt's ackt, 1285 for udﬂ* llati@n of the order of
the regpondents dsted 23.5.12%5 (annexire A=4) cancelling
h

e allotment of Jovernment House o I 36% A4L,G,.Colony,

the respondents to allot ancther houase at ground f£loor
as per the entitlement of the applicant. The applicamt has

also sought interim direction ot the time of filing

of the 0a. zccordingl, vide order dated 25.7.1995 the
rrapondents were dlrscted not Lo evich the applicant from

the Government acecmmodaticon occoupied Ly him ¢ill the

nevt date snd the zame sta 1@ conkinaed till to-day.

Facts leading to this applicerion in brief are

that the applicant is a permanznat amployee of the

s

/ . o~ K
rezpondents and is gressntly working as Senior aaditor
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under control of the non-applicants 2t Jaipur. He was
allottad the governﬁent acoomnodat ion in gue st ion vide

order dated 17,11.153% (Aonex ire A=l) on conditions

PR

apolicant had fiade 4 Jdomplaint to tha respondencs of

quarrelling with them. adocordingly the respondents
asked the appliscant to vacate the a mcdat ion

canzelled £le allokient of the Sovernment ad@omuoe
dation aforezaid vide their ilngugnesd corder dated
23.5.1995 (Aannexare A-1). He soomitted ancther

representatiﬂn on 29.5.19%5 and than to the

lu

Accountant Zenzral (AsE) pajasthan Jaipur Jdated ’
31.5.1795 (annexuce A-3). However, all the represen-
tat ions have ﬁent £1t ile and hence he has been
conatrained to

£i
aforeszail reliefs

have

by filing a written reply to whieh the applicant
hag aot filed anv rejosinder. The rezgpondents stand
hza cen thah in view of the conpl.ints of the

neighboirs arnd zfrer cinslidering all the pros

and cone of the matter the applicant was 2llo-ted
another cccommsdat lon vide their crder dated |
11.10,19% bat he did nit cccupy and hence they .

QY,M have nean constrained Lo izgae impugned order

«e/3



dated 23.5.199% (annevare a=4) a3 the applicant has

vielated the conditcions 2f he allotment order.:

4. With the consent of +the lsarned oouncsel for
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occipy the altzrnative accommodat ion although the order

rned counsel
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was lep
for the applicant ztates that it waz bzcaize of the
Aeath of Phe bLrokher of e acplicant that he

i
~ive
20ald not occupy the altsrnifi= accommcdat ion.

6e Be that as it may, it iz an admitted fact that

the apnlicant has zen residing in the allotted

indicated in their letter dated 371995 (Anny A-9)
that the applicant may apply £ar the panel to be

const ituted f£or the year 1956

7. I feel that sincs the arplisant iz a permanent
employze of the respondants, it woulld e in the fitness

of things that he malms an apgplization to the

raspondents for emtanzlirant of his name within one

of name in the 12935 panzl has come Lo an end

0(\:i1?15t Decemwer, 1995, yvat in visw Of the peculiar
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